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seene?d

SeUeHae in sxercise af the pauers canfe

clauss (iv) af clause (23C) of jectien 10 af the 1ned

rred by sub-

ma-tax Aab,

1961 (43 af 1961}, ths Cuntral Gevernmunt hereby netified

sgharatiya Bneaha Parishad, Calcutta® fax the purpass of tha

gaid subwclauss for the assessnanit ysars 19323-34 to 1995-36

subject ta tha fallewing conditians, namel yie

(4) the assassaé will spply its incoms, ar accumulats
far applicatien, «hally and axclusively ta the

wbijscts for which it is gstablished;

(33) the assessas will net dnvast ar depesit ite funds
{athax than veluntary centributians received and
maintained in the farm of Peuellelry. furniturs atce)

for any peried during ths previeus years relavant
ts the assessment ysars mentioned sbave gtheruics
than in any sne of mare af the farms 6T e d8s

speci fied in subegsction (8) ef sectian 1

13

{114) this nstificatisn will not apply in relatien to

jneeme being prefite and gains sf business,

ths business is incidental te the attainment of
phjectives af tha assosmsee and separats peaks af
acceunts ars maintained in respect af such businussSe

Nptification ha. qQas©
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